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IN THE CENTRAL ADP1INISTRATI\jE TRtBUNAL 

HYDERABAD BENCH : AT HYDEHABAD, 

O.A. 953/93 
	

Qt.of Decision : 25.4,1994. 

K. Fiarneeduddin 	 Applicant. 

'is 

Superintendent of Post Offices, 
Sangarddy, 

Director of Postal Services, 
Hyderabad Region, 
Hyderabad. 	 of Reépondents. 

Counsel for the applicant 
	

Fir. S. amakrishna Rae 

Counsel for the Respondents-: 	fir, N.\j.Raghava Reddy,Addl,CGSC 

C DRAM: 
'1 n.d. GORTHI 	: 	MEMBER (ftDMN.) 

THE HON'BLE SHR.I T.Ct- NDRRSEKHARA REDDY : MEMBER (JUDL.) 
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- O.A.No.963/93 	 Dt. of order 	S 

Judgement 

X As per the Hon'ble Sri T.Chandrasekhara Reddy, Menter(j) X 

This is an application filed u/s ig of the A.T. 

Act to direct the respondents to revoke the suspension 

as the enquiry has already commenced, and pass such other 

orders as may deem fit and proper in the circumstances 

of the case. 

The facts so far necessary to adjudicate this QA 

in brief are as follows. The applicant while working as 

Sub-Post Master in the Admn. Building P.O., BREL was 

alleged to have connitted fraud to a tune of Rs. 27, 206.60 PS. 

So, the applicant was placed under suspension discipli-

nary action was contemplated disciplinary action against 

him. After preliminary enquiry, a regular Charge sheet 

- 	 was issued as against the applicant on 28-7-93 under 

Rule 14 of the CCS(CCA) Rules, 1965. The enquiry against 

the applicant is pending as on date. It is the case of 

the applicant that there is no justification in keeping 

him under suspension as the enquiry had already commenced 

and so the suspension order is liable to be revoked and 

the applicant is liable to be reinstated. So, the present 

O.A. is filed for the relief as already indicated above. 

Counter is filed by the respondents opposing this 

O.A.. We had heard Sri S. Ramaktishna Rao, counsel for 

the applicant and Sri N.V. Raghava Reddy, standing counsel 

for the respondents. 

In A.I.R. 1990 SC 1157 Government of Andhra Pradesh 

versusV. Sivaraman, the Supreme Court had held that 
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"the order of suspension after a period of Fsi 
months would not become fmnest giving an automatic 

right to reinétatement in service. Where the rules 

provide for suspending a civil servant and require 

the aithority to report the.matter to the government 

giving out reasons for not tompleting the investi—

gationor enquiry within six months, it would be 

* 	 fof the government to review thecase but it doss 

not mean that the suspension beyond six months becomes 

automatically invalid or non est. The only duty 

enjoined by such afrule is that the officer who made 

the order Of suspension nust make a report to the 

government and it would be for the government to 

p 	 review the facts and circumstances of the case to 

make a proper order. It is open to the government 

td make an order hvoking the order of suspension 

or further continuing the suspension. The order 

of suspension however, continues until it is revoked 

in accordance with the 3au." 

of committing fraud of the public money. It is not open 

for this Tribunal to give a direction to the respondents 

to revoke the suspension unless the facts and circumstances 

indicate that the action of the respondents in keeping the 
appLicant unoer suzpeiwsuii Lz n.aso i 

applicant in continued suspension ha.resulted in grave 

injustice to the goveInrmentsser1vant. 	In view of the facts 

and circumstances of the case2it cannot be said that keeping 

the applicant under continued suspension is unjustified 

action on the part of the respondents. So we see no merits 

in this O.A. and hence this OA is liable to be dismissed. 

The O.A. is therefore dismissed accordingly. No costs. 
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